
Company : CourtKutchehry
Website : www.courtkutchehry.com
Printed For :
Date : 29/08/2026

(2021) 03 SHI CK 0190

In the High Court Of Himachal Pradesh

Case No : Civil Writ Petition No. 1927 Of 2021

Kesar Singh APPELLANT

Vs

Himachal Road Transport Corporation & Another RESPONDENT

Date of Decision : 23-03-2021

Acts Referred:

Citation : (2021) 03 SHI CK 0190

Hon'ble Judges : L. Narayana Swamy, CJ;Jyotsna Rewal Dua, J

Bench : Division Bench

Advocate : Rakesh K. Dogra, Subh Mahajan

Final Decision : Disposed Of

Judgement

L. Narayana Swamy, CJ

1. Notice. Ms. Subh Mahajan, learned counsel, appears and accepts service of
notice on behalf of the respondents.

2. The writ petition is filed with the following prayer:-

"i. That the respondents may kindly be directed to release arrear of pension,
interest on delayed payment of commuted value of pension and other retiral
dues to the petitioner as mentioned in Para-2 (i) to (v) above by issuing writ of
mandamus, in the light of the judgment dated 17.07.2014 contained in Annexure
P-1."

3. According to the petitioner, the issue is covered in his favour by the judgment
of this Court rendered in CWP No. 3050 of 2014, titled Nek Ram Versus State of
H.P. & others, decided on 17.07.2014. Ms. Subh Mahajan, Advocate,
representing the respondents, concedes that the petitioner is entitled to the
reliefs prayed for, in view of the judgment of this Court in Nek Ram's case supra.
If that be so, similar treatment be extended to the petitioner herein also as to
the petitioner in the above referred decision, in case the petitioner is also
similarly situated, within a period of three months from the date of production of
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a copy of this judgment along with a copy of the writ petition and copy of
judgment referred to above, by the petitioner before the respondents.

4. With these observations, the writ petition stands disposed of, so also the
pending application(s), if any.
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